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held by pelWDS who are beyoad the .. 
of 60, aDd if it is so, especially wbeIl such 
a ataIemeIlt baa been made by Major· 
Geoenl Cbaadhuri .•.• 

Mit. SPEAKER: He baa read the state-
m~t made by the Miniater. 

SHJU It. Ie. AMIN: Tho Miniater llu 
not categlJrica11y stated that this was not 
DleIItioDed by him. He said along with 
odIcr IhiD&s it might have been said. He 
hllll IIa1cd ODIy the other things; but he 
sbould sa, c:ate&orica1Jy that these are not 
tbe things which have been reported. In 
\be liP! of the later statemellt made by 
him which [ read in the HIMusfan Times, I 
apprehead. because he was COIIDeCted with 
the military ...... now that the Central Gov· 
e!'1lJDeDt is va-y weak IUId demOCBCY is 
cractiq ill the country. probably military 
rule miIIU come and ODT diplomats might 
become even the dictators in that case. 
Thuefore. I would request the bon. Minis-
ter to see that such statements are not 
made aDd also a fuJI enquiry be made about 
it. (ll'll_tiott.s). 

MR. SPEAKER: Shri Goel. (llltemlp, 
Ii",,). 

1bere was no question put fOr reply. It 
Willi ODiy a direction; imtructions given. 
(/l'IlnrrlpMn). He wants iIlstructioDS to be 
issued !hal no such statements should be 
made. 18 the Minister prepared to issue 
i1IIIntdioaa '1 They WaDt aD BDSWor. I my-
self did not understtmd. (Irtterrup({ort). 

MR. SPEAKER: Order, order. Shri Goel 
miabt pat his question. 
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MR. SPEAKER : The hOD. H_ MiIliI-
ler-(Irttnruptioll.!). Order, order. I c:an 
hear oaIy one at a time. 
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MR. SPEAKER: I am taki.Dg it 8p. 

Even ye&terday I mentioned that there is a 
no-c:oofidence motion. 

SHRI V. KRiSHNAMOORTHI (Cudda-
lore) : Sir, if the motion is taken up fIIem 
they will cease to be Ministers. 

MR. SPEAKER: Everybody Ialows that. 
The point is, yesterday I eou1d DOt take it 
up because it was received at 11·30 or 12.00 . 
So I had to keep it for today. In addi-
tion to that there are ten more moCions 
received this morning. The Goventmellt is 
also prepared to discuss it. It is DOt .• " 
though they want to postpone it. The, 
want to discuss it here and now. So. it will 
not only be admitted but if it is accepted 
by the House the discussiOD will start im-
mediately (Interruption). Normally we 
take it up after the papers are laid on the 
Table. It will mean another two or three 
minutes only. 

SHRI SURENDRANATH DWlVBDY 
(Kendrapara) : Sir, that may be a request 
from tbe Speaker, but so far as tlt.e rule 
is concerned it clearly sa~ .. that just after 
the Question Hour if there is aDy DO-
confidence motion it should be taken ~. 
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MR. SPEAKER: I am speaking of the 
cOIIgeIItion "that we have followed. If boo. 
MGDben want me to go by the rule&, I 
have the rules before me and I will read 
the ",evant rule for clarification. 

SOME liON. MEMBERS: Sir, we know 
the ruIea. Let the papers be laid and then 
the DO-OOIlfidence motion may be taken up. 

12.19 HIls. 

PAPERS LAID ON THE TABLE 
H_B liIINIsrEB.'s SPEECH IN THE GoVEll· 

NQRS' CoNl'EaENC! HELD ON 10-11-1967 
!CHB MINISTER OF HOME AFFAIRS 

(SIDt.I Y.B. CHAVAN) : Sir, I beg to lay 
on the Table a copy of my speech in the 
GovenIoI's' Conference held in New Delhi 
on.the lOth November, 1967. [PIIJCI!d in 
Librilry. Sec No. LT-1658/67J. 
N<JI1I'ICAnoNS UNDEll EMPLOYUS' PaoVl-

D£NT Fmms Aer, 1952 
1lIB DEPUfY MINISTER IN THE 

MINISTRY OF LABOUR, EMPLOY-
MBNT AND REHABILITATION (SHlU 
S. C. JAMIR) : I beg to lay on the Table-

(1) A copy of the following Notifica-
tiOllS UDder sub-section (2) of section 4 
of the Employees' Provident Funds Act, 
1'9$2 :-

(j) G.S.R. 1226 published inGazeUe 
of India, dated the 12th August, 
1967, adding Jute baling or pres-
&iDg industry to the First Schedule 
to the said Act. 

.. ~ GS.lL 1530 publimed in Gazette 
of India, daIIed the 14th0c:t0ber. 
1967, adding Fie works aud pee-
casaion cap wotks industry to the 
First Schedule to the said Act. 

.[,Pfarced in Ubrary. See No. LT-16S9/67). 

~ A copy each of the following NoIi-
icII:Iiaas !HIder sub-section (2) of section 7 
of.' Ibe' f'mp1oyees' Provident Funds Act, 
1952 :-

(i.) Tbe Employees' Provident Funds 
(Sixth Amendment) Scheme, 1967. 
published in Notification No. 
GS.R. 1268 in Gazette of India, 
dated the 26th August, 1967. 

(ill The Employees' Provident Funds 
(Seventh Amendment) Scheme, 
1967, published in Notification No. 

G.s.R. 1269 in Guette of India, 
dated the 26th AUSUSt, 1967. 

(iii) The Employees' Provident Fund 
(Etghth Ameadmcot) Scheme, 
1967, published in NotiJicatioa. No. 
G.S.R. 1631 in Gazette of Indie, 
dated the 28th October, 1967. 

(iv) 'Ill. ~ploy_' Pro¥.ident Fuads 
(Ninth Amendment) Scheme. 
1967 published in Notification No. 
G.s.R, 1645 in Gazette of India, 
dated the 4th November. 1967. 

[Placed in Library. S« No. LT-1659/67). 

NarIFICA'I1OH UNDB& MIIRCHANT SHIP-
PfNO Acr, 1958 

THE MINISTER OF TRANSPORT 
AND SHIPPING (DR. V. K. R, V. RAO): 
I beg to re-Iay 00 the Table : 

(1) a copy of the Sailing V_I. (Mem-
bers of Crew) Rules, 1967. publiJIbed in 
Notification No. G.S.R. 533 in Gazette of 
India, dated the 15th April, 1967 under 
sub-section (3) of section 458 of the Mer-
cbant Sbipping Act, 1958. [Placed in 
Library. See No. LT-I166/67J. 

(2) a copy each of the following NoIifi-
catioos under sU1Hection (3) of section 122 
of the Major Port Trusts Act, 1963 :-

(i) The Paradip Port Trust (Procedure 
at Board Meetings) Rules, 1967, 
published in Notiflcation .No. 
G.s.R. 1669 in Gazette of Jnaa, 
dated the 31st October, 1967 . 

(ii) The Paradip Port Tnut (PaV-t 
of Fees and Allow&IICCS to Tns-
tees) R.ules, 1967 pubWhed in 
NotiIicaIion No. G.s.lL 1670 10 
GuItte of IDdia, dated the J;lst 
October, 1967. 

[Placed in Library. See No. LT-16601671. 

ANNUAL REPORT OF TID! NATIONAL CouN-
en. OF EDuc.t.nONAL RBsE.utcH AID 

'I'a.uNINo 
THE MINISTER OF EDUCATION 

(DR. TRIGUNA SEN) : I beg to lay on 
the Table a copy of tbe Aunual Report of 
the National Council of Educational ltc-
search and Training, New Delhi for Ihe year 
1966-67. [P~d in Library. See No.LT-
1661/67). 


